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sit down Mr. Dab Gupta. I understood it. 
Mr. Salim raised an issue about some 
Annua! General Meeting of a bank Okay, I 
told the Ministe r  to find it out any 
report—I am repeating it—or any paper, if 
you have to lay it on the Table, even as 
Chairman of a committee, you have to 
authenticate it. Now, is it necessary that 
every day I should start a new procedure so 
that one has to say, "I authenticate this 
paper and my signatures are here wi th  my  
stamp? Please don't raise such issues and 
make the running of this House complicated, 
It is for your own good...(Interruptions). 
.Now that matter s over. 

(Interruptions) .. 

REPORT AND MINUTES OF THE 
STANDING COMMITTEE ON 
FOOD, CIVIL SUPPLIES AND 

PUBLIC DISTRIBUTION 

 
SHRI AJIT P. K JOGI (Madhya 

Pradesh, Madam, I insist  that Mr. 
Bhandari should authenticate it. And Mr. 
Upendra should also authenticate his 
Report...(Interruptions)... 

SHRI P. UNPENDRA (Andhra 
Pradesh): You are right, Madam, because 
five copies have to be authenticated before 
the paper is laid on the Table. I don't know 
what for our friends are making noise. 

REPORT AND MINUTES OF THE 
RAILWAY CONVENTION 

COMMITTEE 
SHRI P. UNPENDRA (Andhra 

Pradesh): Madam, I beg to lay on the Table a 
copy  in English and Hindi) of the Seventh 
Report of  the Railway Convention 
Committee on S t a f f  Welfare and 
Industrial Relations in Railways' along with 
the Minutes of the Sittings of the 
Committee relating thereto. 

†Transliteration in  Arabic script 

MOTION FOR ELECTION TO THE 
RUBBER BOARD 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KAMALUDDIN AHMED): 
Madam, I beg to move the following 
Motion: 

That in pursuance of clause (e) of 
subsection (3) of section 4 of the 
Rubber Act, 1947 (24 of 1947), 
read with sub-rule (2) of rule 4 of 
The Rubber Rules, 1955. this House 
do proceed to elect, in such manner 
as the Chairman may direct, one 
member from among the members 
of the House to be a member of the 
Rubber Board in the vacancy 
caused by the retirement of Shri M. 
M. Jacob from the Membership of 
Rajya Sabha on the 1st July, 
1994." 

The question was put and the motion 
was adopted. 

REFERENCES 
Re. Amendment in TADA 

THE DEPUTY CHAIRMAN: Now we 
will lake up the Calling Attention. 
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The same 
thing, the TADA?

SHRI RAJ BABBAR: Yes. 
THE    DEPUTY    CHAIRMAN:    
The 

Chairman has given permission to some

The Chairman has given permission 
for some Special Mentions. I was there. 
We will take up the Special Mentions 
after we finish the Calling Attention. 

THE DEPUTY CHAIRMAN: We 
have decided in the Business Advisory 
Committee that there would be a Bill to 

1 have no idea if the Bill is coming or not.
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THE DEPUTY CHAIRMAN: No, 
we cannot. I will have to teach you the 
rules also I will teach you the rules I will
Rules Book. 

SHRI E BALANANDAN (Kerala): 1 
have to raise an issue. I have been 
permitted to raise an issue.

SHRl JOHN. F. FERNANDES (Goa): 
The statemenl about the TADA was made 
by the Home Minister in the House. It 
was repeated by the Minis ter  of State 
elsewhere ....(Interruptions)
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SHRI GURUDAS DAS GUPTA; 

Madam,... 

THE DEPUTY CHAIRMAN: No I 
am not 

allowing you. 
SHRI GURUDAS DAS GUPTA 
(West 

†Transliteration in Arabic script 

 

SHRI AJIT P K. JOGI: (Madhya 
Pradesh): We have an independent 
judiciary. How can we interfere? 
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Bengal): Madam, one munute. 
THE DEPUTY CHAIRMAN: No. I 

want to stop the controversy 
SHRI GURUDAS DAS G I. PTA: I 

am only saying that the Government is 
one Two Ministers. Mr. Chavan and M r 
Pilot, have been speaking in two 
different languages on the same subject 
This is highly objectionable. Second. 
while the Parliament is in session, grave 
impropriety has been committed by these 
Ministers by issuing such statements 
outside the Howe. That is what I would 
wish to draw your attention to. Two 
Ministers are speaking in two different 
languages on such a sensitive isssue. 

 

 

THE DEPUTY CHAIRMAN: I am not 
a l l owin g  a n y t h i n g .  This is enough 
(Interruptions! Mr. Salim  will you please 
sit down'.' Everybody shou ld  sit down. 
No discussion on it. Please sit down. 

Will you sit down for a minute As I 
said before, this matter can be raised alter 
we finish the Calling Attention matter. 
Perhaps, at that time the Home Minister 
would he there. The Minister for 
Parliamentary Affairs will convey the 
sentiments of  the Members to him 
because I cannot give an answer There is a 
Parliamentary Affaiis Minister who can 
give an answer to what has happened, what 
the statement exactly is. Was it 
contradictors to what the Home Minister. 

Mr. Chavan has said in the House? That  
has to be looked into and that can be 
replied to only by him but not now. Now. I 
will take up the Call ing Attention 
Motion. 

SHRI E. BALANANDAN: Madam. I 
have been permitted by the Chairman to 
mention about the seven I n d i a n  soldiers  
killed in Somalia. 

SHRl JAGESII  DESAI I 
Maharashtra)  Madam. 1 to ta l ly  
condemn the comment made 
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that in Maharashtra the TADA is being 
misused. If it has been done, let the Central 
Government inquire into it. 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL: This has been mentioned 
by 

Mr. Chavanji himself...(Interruptions).. 
THE DEPUTY CHAIRMAN: Mr. 

Afzal, I am not allowing you. There is a 
limit. Are you becoming the sole 
representative of TADA detenus? Baith 
jayiye. 

SHRI MOHAMMED AFZALalias 
MEEM AFZAL: Madam, what are they 
saying? 

THE DEPUTY CHAIRMAN: Please 
sit down. You have said enough. Don't think 
that you are the only two Members who are 
having monopoly to talk about the TADA. 
There are other Members also. 

SHRl MOHAMMED AFZALalias 
MEEM AFZAL: What monopoly? 

You always name me. 
THE DEPUTY CHAIRMAN: I said, 1 

am naming you. please sit 
down...(Interruptions)... I named you, 
please sit down. ...(Interruptions). .1 
named you, sit down You have spoken 
many times. Thai is 
enough...(Interruptions)... Please sit down I 
am not.. .(Interruptions)... You sit down. 
...(Interruptions) ...Don't go too far Please 
sit down. Mease sit down. Please sit down. 

SHRl JAGESH DESA1: Madam, 
Maharashtra was the first State to appoint the 
Mehta Committee to suggest measures so 
that the TADA was not misused. 

SHRI   E    BALANANDAN:   
Madam ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Let him 
keep quiet. How can I allow you? 

SYED SIBTEY RAZI (Uttar Pradesh): 
Madam, I request you to take up the Calling 
Attention matter. The Zero Hour has not 
been permitted by the 
Chairman...(Interruptions)...I want your 
ruling. 

THE DEPUTY CHAIRMAN: When 
Prof, Malhotra and Mr. Satish Pradhan 
referred to the statement made by the 
Minister of State for Internal Security, Mr. 
Rajesh Pilot, in Bombay, I told them that 
the Minister was not 

here. The Minister for Parliamentary Affairs 
will convey the sentiments of the Members 
to the Minister. In the evening, when we 
take up Sepecial Mentions, I hope that the 
Home Minister would be here and some 
answer will come. But just now we will 
have the Calling Attention 
matter...(Interruptions).. I am not allowing 
anything, please. 

SHRI E BALANANDAN: Madam, I 
have been permitted by the Chairman to 
mention about the Somalia incident.. 
(Interruptions)... 

THE DEPUTY CHAIRMAN: Mr. 
Balanandan, has been permitted. Let him 
speak. 

Re. Seven Indian Jawans Killed 
In Somalia 

SHRI E BALANANDAN (Kerala): 
Madam Deputy Chairman, 1 wish to draw the 
attention of the House to a serious incident that 
has taken place in Somalia. Seven Indian 
jawans were killed yesterday and six wounded, 
three of them critically in Somalia. A civil war 
is going on in Somalia. That is an internal affair 
of that country. But the United States wanted to 
go there, to have their say and to have their 
authority there. The United Nations is being 
used by them. They have stationed their own 
soldiers, the Western soldiers were there. But 
all of them have been withdrawn. The Third 
World countries have been asked to sent their 
forces to Somalia for peace-keeping purpose. 
The Indian forces were also sent there for the 
purpose of peace keeping. Eighteen thousand 
soldiers are there .at the site. The second line 
of strength consists of Indians. Our Army has 
gone there for maintaining peace but not for 
war. A civil war is going on in Somalia, that is 
an internal affair of that country. They will settle 
it by themselves. We should not have sent our 
Army there. Therefore, the death of our soldiers 
in Somalia, on a foreign land, is a serious , 
thing.. .(Interruptions). 

THE DEPUTY CHAIRMAN: Let 
him finsish. 

SHRI E. BALANANDAN: Just to assist 
the imperialist powers, we should not have 
sent our Army there. Therefore, I request this 
House to demand of the Government that 
our Army should be withdrawn from there 
immediately. 


